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The Governrt;1ent bad considered· the 
att~ and .had not found any convincing 
reasons to warrant reconsideration of the 
decision not tq continue the concession 
granted in October, 1983. 

. Delay in Clearance of Alwn.lnlum for Import 
.. 

10030. SHRI DOONGAR SINGH : 
Will the Minister of FINANCE . be pleased 

to state : 

(a) whether it is a fact that clearance 
for 15,000 tons of afuminium for immediate 

import is hanging fire in his Ministry since 
long despite hue and cry and cry all over the 
country due to acute shortage about which 
Governmcnt'are quite aware ; -

(b) whether Government are aware ·that 
some of the primary producers are taking 
undue advantage of present crisis of alumi-
nium .by taking Rs. 5000/- per ·ton as 

premium ; and 

(c) if so, the steps Government are 
taking to import substantial quantities of 

aluminium immediately ? 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : (a} to (c) All 

requisite clearances including release of 
foreign ·exchange for 15,000 tonnes of aluini· 
nium required to be imported in the firo;t 
quarter of 1984-85 were accorded in the first 
week of April, 1984. The entire quantity 
has been contracted. Imports are being 
arranged by M MTC in such a manner that 
13,750 tonnes ·is shipped during April and 
May. The question of further imports 
would be considered as soon as position in 

regard to indigenous availability becomes 

clearer. 

No. Name 

Appointment of Directors on the Boards 
or Directors of Subsidiaries or N.T.C 
10031. SHRI V. SREENIVASA 

PRASAD:· 

SHRI K. LAKK APP A  : 
SHRI NlHAL SINGH JAIN : 
SHRl OUFRAN AZAM : 

Will the Minister of . COMMERCE be , 
pleased to state : 

(a} the total number of Directors on the 

Boards of Directors of Subsidiaries of the 
National Textile Corporation Limited 
appointed on ad-hoc basis and names 

thereof; 

(b) whether it is a fact that some of 
those Directors bad prior to their such 
appointment suppre$sed material facts in 

regard to their past employment, qualifica-
tions and reasons for termination of services · 
in their r~ i s employment which if 
propuly disclosed, would have debarred 

them from gcrting such ad-hoc appointment 
in various subsidiaries of the NTC limited ; 

(c) ~t r some of those Directors are 
now facing charges of corruption etc., and · 
enquiries have since substantiated these 

charges ; and 

(d) if so, the facts thereof and action 
taken) names and number of such ad-hoc 
appointees on each Board of the subsidiaries 

and further action contemplated to immedia-
tely remove those directors ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF. COMMERCE AND IN 

THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) to (d) 
The following persons were appointed as 
Functional Directors on ad hoc basis on the 
Boards of .. Directors of the subsidiaries of 

the National Textile Corporation : 

Designation Date of 
Appointment 

1. Sb. 0.P. Bansal 

. 2. · Sh, J.N. Srivastava 

3. Sh. A.K. Home 
Chaudhary 

Director (Commercial) N.°T.C. (MP) 

Director (Personnel) NTC (UP), Ltd.· 

Director (Techdical) N.T.C. 

14-12-1979 

21-2-1980 

. (WBABO) Ltd. transferred to later -
N.T.C. (UP) Ltd. 24-11-1980 

4. Sb. S.C. Banerjee Director . (Commercia)) N.T.C. 
(WBABO).,Ltd. 7-10-1980 
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AH these persons were $.ubsequentJy 
~ i t  on regular basil after foUowiq 
the prescribed procedure. Later on, it was 
f'ound that Sbri A. K. HQme Cbaudbary bad 
suppressed material facts relating termination 
or . services by his . previous employer. 
Accordingly, his service.5 'were terminated 
with erfect rrom the afternoon of 18th 
October, J 982. 
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Penalty Levied on Mis. Jain Sbudb 
~ as ati for Import of Tallow 

10034. SHRI HARIKESH BAHADUR : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether the Chief Controller of 
Imports and Exports is policy making 
authority ; 

(b) whe1her under the_ law, Custonis 
authorities deal· with imports including levy 
of penalty ; 

(c) whether it is a 'fact that onco penalty 
i~ levied on unauthorised goods, the impQr .. 
ted goods beCome legalised ; 

( d) whether it is a1so a fact that in case 
of M/s. Jain Shudh Vanaspati•s tallow 
imports, a penalty was imposed t r ~  

· legalising tbc imports and, if so, reasons for 
taking penal action second timo ; and ., , 

(e) whether this firm have been hauled 
up twice for the same offence and if so, the 
reasons thereof ? 

q U?: THE MINISTER OF STA T'E JN THE 
·" MINISTRY OF FJNANCE (SHRI ~M  · 

.. ~  "'° ~  ~  ti ~ : Cf1.ff KRISHNA) :  . (a) The policy Is a ~ by 
"°' - ~  Government in the Ministr:y of Com-

filw lfllfT ~~ ar~ CJ)T fitff C i~it ·fifi : merce. He implememte ·it. 

{.,.) llflfl' 21g ~ t fct> ar)fujz ~ (b) ~s  Sir. H<>•cver. it~ t prejudice 
~ · . to the action t•ken by the C ~ s Depart-

~  ..-\jf J~~~  ~ i  8flfute ~ , .. mcnt, the Jmpol't Trade Control Authorities 
. $ . . . 

· tlAf, ~rt ~  sr~  ~~  ~ are ~rs  ~  to take action· under the 
:\. ~ • ~ i::.. . · r s ~ s o,f JinJ?C>.rJ• ,and .Export1 (ConttoJ) 

~r atil: ~ ~~r r i ~  ~  ~r · Act, 1947, · · · 




